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ORDER
(Virtual Mode)

09.06.2021 Heard.

2. This Appeal has been filed by the Appellant claiming to be Member of
Committee of Creditors (CoC) of M/s. Salasar Steel and Power Ltd.-Corporate
Debtor undergoing CIRP. The Appellant claims that in the CoC Meeting the
Resolution Plan was approved and the Respondent No. 1-Resolution
Professional filed I.A. No. 141/CTB/2020 under Section 30(6) of Insolvency
and Bankruptcy Code, 2016 (IBC in short) before the Adjudicating Authority
seeking approval of the Resolution Plan. It is stated that the Adjudicating
Authority heard the I.A. No. 141/CTB/2020 and reserved the Orders on 25th
November, 2020 but the Orders have not yet been passed.

3. The Appellant has raised various legal issues referring to Rule 150 of

NCLT Rules, 2016.
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4. Considering the present Covid-19 Situation, it would not be appropriate
to say much on the delay however we do observe that it would be appropriate
for the Adjudicating Authority to pass the necessary Orders in [.A. No.
141/CTB/2020 at the earliest.
5. With these observations as mentioned above, the present Appeal stands
disposed of.

No costs.

[Justice A.I.S. Cheema]
The Officiating Chairperson

[Mr. V.P. Singh]
Member (Technical)
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